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New Deihi, this the 2nd da

HON'BLE SHRI’

Ashok |

S/0 Shri Rabu ial,
R/0 Jhuggi,
Near Nationai
Natural Road,
New Delihiq.

Minter Pal Mittal,

5/0 Shri Chandi,

R/0 D=6, Zoo Quarters,
Mathura Road,

New Deihi,

Joginder,

5/0 Shri Padhar,

R/C 28/3, Sector 1,
Fushpa Vihar,

New Delhi—-110017
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§/0 Shri Phuliu,

R/G Juggi, Kali Basti,
Near Pragati Maidan,
New Deins,
Dharminder

S§/0 Shri Sriram.

R/0 10-T Hats.

Minto Road,

S New Deihi-110007

Ravinder,

5/0 Shri Ranbeer Singh,
R/0 D=16, 7Zoo0 Quarters,
Mathura Road,

New Deihi .
Kasturt ial,

$/G Shri Mangla Prasad,
R/Q C-4i/R-318,

Bhairon Road,

FPragat1 Maidan Gate No. i
New Delhi-110003

Dharam Pal,

S/0 Shri Tika Ram,

R/O D~29. Staff Quarters
National Zooiogical Park
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R.K. UPADHYAYA, ADMINISTRATIVE MEMBER
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Vinod,

S/0 Shrt Risal,
R/0 D-17, Staff Quarters,
National Zooiogical Park,
New Deini-11003
10, Sariu, .
S5/0 Shri Banwari iLai,
R/o0 D=7, Staff Quarters,
Nat.ional Zooliogicai Park,
Mathura Road,
New Delni—-11003 .. ADDITCANLS
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z. The Director,
National 7Zooiogical Park,
Matnura Road,
New Dein’
...... Respondentis
ORDER (8Y CIRCULATION)
This review appiication has been filed on

penaif of fthe ten apniicants who had filed Grigina

Application N0.1812/2003. That OA was disposed of with

—_
(AW

certain directions on Z&,1
appiicants s That certain errors on the face of record

nave creapt. 1n  the order dated Z8&.11.200! of this

N

¢ - .

Tribunal. Accordﬁng o tTne anppiicants, certain

)

arguments advanced by the iearned counsei had nesther

neen accepted nor rejected and, therefore, not

11

considered at aj

. It nas aiso been pointed out That

there were certain arguments and observations of 1This
s

Tribunal N Gontempt Petition No.43Z2/2001 and those

observations had not been taken to LS ogical




conciusion  in favour of the appiicants and against e

M ol 5

respondents which is a grave error apparent. on the face

P

+

of record, It 18 aiso pointed out by the applicants

that they should have been Tirst accommodated  with

temporary  status and thereafter they could have been
e Tribunal has not passed the order in

an error nas  been  committed,

s it

this respect and thus

0

nere are several other grounds. regarding non-summoning

he

e

of record and non-consideration of the affidavit of

Appilicants in respect to the advertisement. .
z- The scope of review under section 22{3Y{F) of
the Administrative Tribunals Act. ;1985 is  JTimited +to

correction of mistakes which are apparent. on the face

2

of  record,

ed errors pointed out by the

appiicants are apparently not such errors which are

2ction

required to be corrected in a review under s

22{3){f}) of the Administrative Tribunais Act.i935. Tt

-

s established principie  of Jaw that if & D

raised and is not accepted, the same is to be taken as
rejected eaeven ii not specitical
order. However, most of the arguments on bDehalf of the
appiicants have been incornorated.
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N Considering the facts of this

Tribunal had issued directions as contained in nara 7

T ats order dated 28.11.200 The Hon'b

i
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e Supreme in

the case of Subhash Vs, State of Maharashtra & Anr.

d that ihe power of review is

fad s

under section only if  ine
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error pointed out was piain and apparent.

cannot. be a substitute for Arguing the OA again as i

~

N an  appeal. As observed eariier, the so-calied

errors  are not  such errors which require ©o be

corrected by recourse to review. Therefore, +this

review appiication is rejected at the circuiation stage

1

without. issue of any notice to the parties,

4. In view of the decision as aforesaid, the
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interim order, passed on 321.1;

Appiication No.z2731/7

hE

vacartedq.
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